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Affidavit 1o be Furnished by the candidate alongwith Nomination Paper
Before the Retvining Officer
For cleet to. ﬁﬁmm;uw of the Hous.

From...... B R e T Cuonstitoency(Name of the ansiiten
Eﬁ..ﬁ." f{ ﬂnfh!'!”gh:_'-'l'ﬁiﬁ: of .. MQ c‘??"}"—"‘f- "(l ':'I‘Ll"‘-f‘_
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Election, do hereby solemuly affirm and state on cath as under:- '
{ srike out whichever is not spplicahle)

(1) Tam & candidate set up by-e-emde 200 -ﬂ-—-------{rmmz of the political Pl;l'l}' J ¢ am conlesiing & b
Independent candidatc,
(1} Demils of PAN and statos of ﬂllug of Incomé tax return :
SLNo. | Names Permanent | The financial year for | Total income
Account Number | which the last shown o Incame
(PAM) Income-tax return has | Tax Return{ in
= Sy e TR e been filed Rupees) s
1. Self ]
& Spouse-
B3 Dependent | =
4 Dependem 2
B Dependent 3 .

{3) The following ease(s) is/ are pending agninst me in which cognizance has been takes by the court;-

B

5. | Offence I Description |
Ma. — o _|
{a) | The detuils of cases where the court has taken T
cognizance, Sections of the Act and description Awy: A i
of the offence for which cognizance taken : |
|
(B) | Name of the court, Case No. and Date of order | - |l
=
taking cognizance : |
IT:,'- Details of Appeal {4/ Application(s) for revision o A F—"me =
| (if any) filed againsi ihe above order(s) - B I
4. Cases in which | have been convieted hy u enurt of Imw{other those referred o in Furm 21‘-]
\{a) | The details of cases, Sections of the R T _ o |
; Act and description of the offence for | Any-A
i which convicted : | ' |
et . s |
|
|

| Name of the Countis), Case No and | asve g

Drase(s) of order(s) .

[
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130 Thut 1 give heiem below Uie details of e wssets (movable wnd i amovable vic. g of mysel:.

iy spouse and all dopendents;

A Details of movable assers
!Nu—ip- .

I. Assets in joint name indicating the extent of joint ownership will alse have to be given

2. In case ufdﬂhﬁﬁiﬂ nvestment, the Setails including Serial Number, Amount, Date of Deposit, he Schere.
Name of Bafik/ Institution and Branch are 10 be given

¥, Walue of Bonds/Share/Debentures as per the current miarket value in Stock Exchange inrespect of fised
Lompanies and as per hooks in case of non- listed companies should be given,

4. Dependent’, here imcuns 4 person, substantially dependent on the income of the candidate.

3. Details' including amount is 1o be given separately in respect of each investment)
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|

Self

Spouse

Dependent-1

Dependent-2 !

— i T
ash in hond  °

|
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|

Details of Deposits in Bank

| accounts (FDRs, Term Deposits
and all other types of Deposits
including saving accounts),
Dieposits with Financial
Institutions, Mon Banking
Financial Companies and
Cooperative societies and the
amount in cach such deposit

],08000 )
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Dependent-3 |

.

e

[ty

[etails of investment in Bonds,
Debentures/shares and units in
companies/Mutual Funds and
others and the amourl.

{iv]

Detnils of investment in M55,
Postal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or

Insurance Company and the
amount

2.

v
|

Personal loans/advance given to
any person or entity including

| tirm, Company, Trust ete, and

| other receivables from debtors
 and the amount, =

LY

| Maosor Vehickes/Adrcrafis/

| Yachts/Ships (details of Make,

Registration Mo, ete, Year of
Purchase and amourt )

(vith

| Jewelry, bullion and valualle
thing (give details of weight and
| value) -y
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. Grass Total value
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Mese: )

|

a.
Mo

Deseription

-llj other assets such s valve of
,ﬁlnns-’murﬂl

[etails of Immovable assets:

- Properties in joint ownership indicating the cxtent of joint ewnership vill also have w be indical
2 . Each land or building or apartmem should be mentioned separately in this format. )

Sell

Sparse Sisl

-it Dependent-1

Lrependent-2

lJepum!ent-j |

I

Location(s)

| Survey number(s)
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L22s seef

Avrea (Total messurement in
acres)
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Whether inherited property
{ Yes or MNO)

6{1—5{ pobT by

I5 o 66o=

Date of purchase in case of self
acguired property

Cost of Land {in case of
purchase)at the time of
purchise

Any Invesiment on the land by

way of development,
construction etc,

Approximate Current market
vijue

(i)

Location(s)
Survey number{s)

Area (Total measdement in
5q. fL)

Whether inherited properiy
{¥as or NO)

Date of purchase in case of self
gcguired property

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment on the land by
way of development,
construction etc,

Approximate Current m.u.rke:
v fue

(i)

Enmm:rdq Buildings

| {including apartments)
+ -Location(s)

-Survey number(s)

N f

Built up Area (Total

Messurementinsq. fl.)




'r.-'»-}‘[ Residential Buildings (including

iy

iher inheried pﬂ'ﬂpﬁ'l;.'l

&

(" o= or NOj)

D ew of purchase in case of seif
Lo Tiived propens

it oF pnq:u:rl;{inll:usr of
pi rehase) at the time of
pe hase

[ Ay Investment on ihe
| moperty by way of
| develo construction eic,

| Approximate Current marker |

| value

-

apinents, )
-Location(s)
- Survey number(s)

| Aral
Joo [
Jp o oerd

Acea (Total measurement in
=a fi.)

By E—i=
7 ineres o

"Buil up Area (Total
Measurement in sq. f.)

Whether inherdted property
Yes or NO)

Date of purchase in case of salf
| acquired

Cost of property (in case of
purchase) at the time of
| purchase

Any Investment on the land by

way of development,
comstruction ele.

Approximate Current market
value

tv)

Others (such as interest in
Froperty)

[}

Total of Current Market
| Value of (i) to (v) above

1. ﬂ,r-vj—

N

[6) 1give herein below the details of lia
(Nate: Please give separate details

bilities/ dues to public financial institutions and government :-

of name of Bank , institution, entity or individual and amount for each itemn )

I's, -__Dc:scriptlgn Selr Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
' N =’ .
) | Loan or dues to Bank/Financial
| Institutip ' - Tef o
Mame of Bank or F Cenp~ays Ambkdiedsa I't""‘:'- 4 ?'m:H
Amount outstanding Bhnie Lorevr (e Aol d-pudie - T,

| Mamre of loan

Loun or dues to any
individuals/ Entity other than
mentioned in (i) above,
Name(s) -

Amount éutstanding
Mature of o




i)

[ Ay ciher linbility

Cerand iotsl of liabilities

[ues to departments dealing

writh government
seeoumodation

Dues to departments dealing
wiith supply of water

i
Tmae
I

Dues to departments dealing
with supply of electricity

L

Dues to departments dealing
with supply of

_telephones/mobiles

MIL

Dues to departments dealing
with goverrment transpor
{imcluding aircraifts and
Lwlicopters)

ML

[ncome Tax Dues

Wealth Tax Ducs

Service Tax_Dues

Municipal /Property Tax Dues

Sales Tax Dues

Any other dues

Grand total of all Govt. dues

{T) Details of profession

(8) My educational qualification is as under: [ fom, (Tihae Ls!vaom '& s

8 Self....M:L.
b, Spouse ... M.,

ﬁ_r accupation:

s ) L4 (o)

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Mame of the Schoal /Callege/ Um:f‘rg_i_ty and the year in which the course was completed.)

(%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. { Hame ﬂf&éwidatl:

Shu/Spat./ K,

¥ :"“f e T a1

Full postal address
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4 T T

sfate

3. | Name of the Political party which set up the
candidate {otherwise write ‘Independent’)

3. | Number and Name of the constituency and

'|I']'_"L = f_\:d\.-.i;H.-L i

TP

4. | (a) Mumber of cases in which conviction order

passed (other than those referred to in Form 26) |

e L S S —




i_ _li-c- Tuial mumber of Pending casan where the
1 cooir {g] have takes cognisage

H= s (s P Y e oG L P ;
31 PAN af Y B which lyst .r Tl Diaraminy ™00 s
Incume Tan Return filed

(s Candidate

|
| {b* Sponse: = | SHE RS SI - _ K
Y  ir e | M T !
_ Details of Assets and Liabilities in rupees gl

Deseripion | Self _ | Spouse | Dependent-| Dependent-li | Dependent 11l |

|

=

Moveable
= Asset (Total value)
B} | Immovahle
| Assel
(1) | Purchase Price and
Development Cost of
Immoveble Propeny
(Total Value)
(i) | Approximate Current
Market Price of
Asgset (Total Value)
T Liahilities o
(i} Government

dues (Total) Ko MIL
(i) Loans from Bank,
Financial Instinutions and
others (Total)
8.| Highest educational qualification:

.._}__ _..

[
|
|
e L S x i

M. Co — Bilhen wnivaadisy MLl

| LD — Bepbefar vn) il A
{Give details of School / University education with full form of the cirti ficate! diplomad degree

course) (Name of the School /College/ University and the year in which the course was completed.)

YERIFICATION

I, the deponent, above named, do herchy verify and declare that the coments of this affidavit are true and correct 1o the
best of my knowledge and belief, no part of it is false and nothing material has been concealed there from. | further
declare that ; ,

(] there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:

b Loy spouse, or my:dcpcndurns do not have any asset or linbility, other than those mentioned in ftems 5 and &
AN,

* E - é
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Nete: 1 Affidavit samuld be filed fatest by 3.00 ¥M on the last date of filing nominations.
2 Affidavit suoald be sworn before an Usth Commissioner or Mugnstrate of the First Class (o hefone & Monie
Pubdiz.
3. Al calumns should be filled up and 1 column to be el blank. 1 there is no information 1o furmisl in rempint ol
any it=m, either “Nil" or "Mot aplicable”, &% the case may be, should be mentioned
4 The affidavit should be either tvped e wriren iegihly and neariv
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Before the Returning Officer 2 TEA |
for elaction to Lagiadative, Ansembly. . (name of the House) |
from .12, SsrkuT .. constituancy
(nama of the constituancy)
| ...H{'.1..=_1-.1~.u....ﬁ.w.w.-sm...?.::?ﬁ}z ...... sonvdapghteriwifé of . Late. Coamesh Sihgh .. .
aged ... HR years,resident of AL 4RO - Ay RS Dighwad Bttt

candidate at the above slection, do hareby solamnly atfirm and state on path as under-

(Strike out whichever not applicable ) . ,.-:5 oA,

T e wi

' ‘. . ' . i ?.. -
(1)  The foliowing case(s) is/age pending against me in which ce has been™, L\
= Dy OF H!H’t : .Ii._'.l

g
A -.I

'
= mfip

taken by the court.-

a iy
I
Lo L |

(i} Section of the Act and description of the QHMMMEMIWﬁM .;.':,f_.
ufs 14L%, 341,323 I.PC. bR ../-'“'.”
(i) The court which has taken cognizance : < .3t € ha el dR T
(i) Case No.: Town P.S. Coke Mo, - 223100l
Ty Mo = 128510
. .) Date of oraer of the Court taking cognizance | &7. o3 2eo!

(v) Details of appeal(s) / application (s) for revision, etc., If any , filed against

above order taking cognizance . ¥
frne othery Cobe atached] hevawth  m g prrate e
whith han mel bmem Yoken Cagnigomes due b punding L— '
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. ails of t~~ cases attached in separate paper.

In the Court C.J.M., Chapra, Saran, Dariyapur R.S. Case No. 18/95.
u/s 399, 402, 324, 307/34 L.R.C,, 25 (i) B{A) 26/35 Arms Act, 3/4
Explosive Substance Act.

In the Court of Shri Rakesh Kumar, Rajak, 1.M., Lnapraﬂ-r Mo, 1235/10
Town P.S. Case No. 223/2001.

Cognizance taken by C.J.M., Chapra Dated 7-9-2001.
Uss 147, 341, 323 LPC
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